
iX central Administrative Tribunal
Principal Bench

O.A. MO. 13 of 1999

Delhi, dated this the i3r_d ApxU., -1255
Hon'bie Mr. S.R. Adige, Vice chairman (A)
Shri Prabhudayal,
S/o Banduji Meshram>
R/o 55/6, Yusuf Sarai,
New Delhi-1 10016.

(By Advocate: Shri D.R. Gupta)
Versus

The Chief Controller of Accounts,
Dept. of Supply.
16, Akbar Fi:oad Hutments,
New Delhi-1 1001 1 .

Applicant

Responden t

(By Advocate: Shri S.M. Arif)
ORDER

PV nnm-RlF MR. S.J_^JGl.-VJ-C^2imtLiAJ.

Kjpllcant Impagns respondents' uaibal orders
dated 28.9,98 teminetlng his services and seeks

relndPctlon end grant of teaporary etatoe and regulerleetlon
on ooiapletlon of 206 daye of aeriAca from the date of
his appointnant and^regularisation ulth benefit of
csDntinuanca of servAca and back uageso

2o Hadrd both sidasf

3. Respon dan ts, have not denied applicanfe assertion
that he was initially engaged on 29.10. 97 as a Casual
Labourf tho number of days put in by him during 1997
and 19 98 till ha uas eventually disengaged in 1998 is

contained in Statement 'A* which is taken on record.

from the perusal of statement ^3 clear

that the applicant had acquired temporary atatus

in teuns of CP & T's on dated 10.9.93, on the date he

uas disengaged i.e. 29.8.98. It is nou uell settled through

a catena of judgments that it is not necessary fb r the
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casual labour to haya been in service on the date
of issue of those tftrders for grant of tsmporaiy |
status if he had put in the required length of j
service and was otheruise eligible olt is not
the respondents* case_ that applicant uas otheruise
ineligible fo r grant pf_ tanpo rary status® It is
aear that uhen the applicant's services were
disengaged on. 29,'8, 98, ,he had acquired temporary

status and his services could have been teminated

only after giving one month's notice or one month's
vages^ which was not doneo

5^ Under the circunstances this OA ia di^osed

of with a direction to respondents to pay applicant

on b raqn^ nt>aaes,r in: 1 i eu of :no tl ce ui thin 2 raon ths
from the date of receipt pf a copy of this order «

Subject to availability of work when they are

considering engaging casual labour, they should

consider engaging applicant in profertfice to junior

and outsiders, and uhtfi engaged? applicant shall be

a casual labouKfuith temporary status®. After

engagement he work out his right to be

considered for regul arisation subject to availability

of vacancy and in accordance with rules and

instructions on the subjecti nq costso
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